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SHRI INDRAJIT GUPTA: I would 

like to know w'riether at the time of on~ 

tracting for these two VLCCs, it was taken 

into con ideration whether they are cap'a-

ble of e.ntering any of the Indian ports. 
I wan to get 'yes' or 'no' from the Hon. 

Minister. 

MR. SPEAKER: The Hon. Minister 

~ i  'Yes'. 

SHRI INDRAflT GUPTA: Koyali is 

not one of our ports. Koyali is a 
lightning buoy whch is outside the port in 

mid-stream. 

SHRI V1EERENDRA PATIL: The 

Ho.n. Member is confusing the issae. I 

made  it very clear that before placing foe 

order for these two VLCCs, the proposal 

c'ame from the Shipping Corporatio-n of 

India. The proposal was processed in 

consultation with the Ministry of Petro-

leum. We want d  to know what is the 

projected requirement of the Ministry of 

Petroleum. The requirement that was 

projected for the year, 1978-79, by t'ne 

Ministry of Petroleum was an additional 

10 million tonnes. Therefore,  they aJso 

recommended that the e two VLCCs are 

necessary in order to meet the needs of 

Koyali r efinery and also the Mathura re-

finery. Governme·nt has taken a decision 

only in co.nsultation with the Ministry of 

Petroleum and permitted the Shipping 

Corporation of Jflo:lia to acquire these 

snips. When these two refineries were 

commissioned, they were unfortunately 

not in a position to receive oil although 

the VLCCs were in ·a position to carry oil 

from Gulf countries to our country. Un-

fortunately, because of the delay in the 

commissioning of the Koyali expansion 

a.nd the Mathura Refinery. these two 

VLCCs could not be deployed in our 

country. 

Capitation Fees 

*208. SHRI HARINATHA MISRA:-

Will the Minister of EDUCATION AND 

CULTURE be pleased to state: 

(a) whether the practice of dlarging: 

capitation fee by various technical Insti-

tutes in our country is still prevalent; 

(b) whether this practice still continu 
despite the advice given by Government• 

about the undesirability of charging capi-· 

tation fees for admission; and 

(c) if so .. woat steps Government pro-
pose to take against such un-healthy 
practice? 

THE MINISTER OF STATE OF THE 

MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 

(SHRIMATI SHEILA KAUL): ( a ) Yes, 
Sir. A few tochnical jns.ititutions are 
charging capitation fees for ~ ission  

(b) and (c). The Central Government 

had made  a request to  all State G overn-

ments to end the practice of charging 

capitation fee for admis  ion to professional 
college . All the State Governments have 
welcomed the suggestion. However, the-

State G overnments of  K'arnataka, Andhra 
Prades'a a.nd Bihar, where such institutions. 

r eportedly exist. have not yet been able 

to stop this practice due to certain legal 

and other difficulties. The Government 

propose to introduce a Bill to create a\ 
statutory mechanism which could inter-
alia prohibit the charging of capitation 

fee. 

SHRI HARINATHA MISRA: We aU 

know that our Prime Minister bad written 

to all .the Chief Ministers in t"oe country 

on the 29th April, 1981 ~ condemning the-
practice of charging capitation fee indulg-

ed in by some of the private medicaT 
colleges. Subsequently in June last year, 

inaugurating the Education Minisers" 
Conference, she condemned the practice of 

charging capitation fee by the various 

,educational institutions in the country. 
But unfortunately, as has been partially 
admjtted by f'ne Minister, some of the-

States, particularly Karrtataka, Andhra 

Pradesh and now Bihar a1so have, instead 
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of acting upto the instruction of the Prime 

Minister, been vying with one another .in 
:finding some subterfu2e or the other to 

defeat the very objective of the instruction. 
The Minister has very kindly assured us 

foat she will introduce 'a suitable Bill 
before the House. A similar assurance, I 

know, had been given  as early as 1976 by 
the then Education Minister. Sbri Nurul 
Hasan. May I now from the . hon. 
Mi.nister whether, in view of the urgency 

of the matter, it is proposed to introduce 
such a Bill. if not during the current 

Session, at' least in the ensuing Winter 
Session of Parliament? 

SHRIMATI SHIEILA KAUL: T'ne 

Government of India is totally opposed 

to this practice of capitation fee being 

charged for the purposes of education in 
technical institutions. and it should be 

onlv merit which s ou ~ count; only a 

suitable gradatio.n as applied by Jaw, for 
.• 

protecting the interest of the  we'aker sec-

t ions of the society should be kept in view 

when  the admission  policy is applied. Go 
vernment abhors this policy of charging 

capitation fee. 

T would like the hon. Member to k.now 
that. in K arnata'ka. there are 33 Engineer-

ing Colleges. in Bihar there are ten and in 
Andhra Pradesh there are thirteen ... 

AN HON. M EMBER: What about 

Medical Colleges? 

SHRIMATI SHEILA KAUL: About 

Med ical Colleges, there is one in Andhra; 

in Karnataka there are seven of w'i1ich 

four are recognised and the others are not. 

But I am ntio nin~ only about En-

gi·neering Colleges. As I s'aid, we are 

greately concerned about this practice of 
charging capitation fee. The hon. Mem-
ber has asked whether we propose to bring 

a Bill in the ensuing Session-if not now, 
nt least in the next. We have all the 
intention c,f doing  so. 

HRI HARINATHA MISRA: It 'had 

been stated by the then Minister of 

Health. Shri L'askar i.n November last 
year that, in some of the Medical Col-

lege , the capitation fee ranged from 

Rs. 50,000 to Rs. 2.25 lakhs. In a letter-
to the Chief Minister of Karnataka, one of 
our hon. Members, Shri Shamanna, h'a6 
stated th'at Karnataka for admission int<> 

a number of Medical Colleges, the capi-
tation fee n~ s from Rs. 1.6 lakhs to 
Rs. 3 l'akb. and for Engineering CoJleges 

it ranges from Rs. 10,000 to Rs. 50,000;. 
I am not going into the details of what 

is happening in Bihar due to obvious 
reasons. 

~ t Tit:f ~i  Qjf(ql\1 
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SHRI HARINATHA MISRA: Due to 

obvious son~  It is a well known fact 
that in some of the capitation-fee b:L ed 
institution., the organisers indulge in the 
busi.ncss of money-minting ... 

MR. SPEAKER: Please put your u s~  

ti on. 

SHRI HARNATHA MISRA: . . . in the 
n'ame of service to the society. Do Go-
vernment propose to get the accounts of 
all ~n  capitation-fee based  institutions 
thoroughly audited with a view t.:> finding 

out or discovering the guilty 1Jersons and 

the concerned instiutions with a view to . 

bring them to book and punishing them 
if they are found guilty? 

SHRIMATI SHElLA KAUL: The hon. 

Member has aske<l a little information· 
about t'oe medical colleges.  I am sorry 

I am not in the know of what is happen-
ing in the medical colleges. But surely I 

will be able to tell you about the engineer-
ing colleges. In Karnataka as I said,. 
there are 33 engineering colleges and they 

charge, 'according to the information we 

have received, Rs. 6000 per student for 
Karnataka stude.nts and Rs. 12000 for 
non-Karnataka student. This is about 

Karnataka charges ..... . 

DR. SUBRAMANIAM SWA.M:Y: You 
are giving No. 1 rate. You give No. 2 
rate also. 

SHRIMATI SHEILA KAUL: That is, 
not with me. 
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Now about auditing of accounts, t'ilese 

-colleges, as I said, are owned by private 

people 'all.d they say that the money is 

taken for buildings, for advances of tuition 

fees, etc. nnd I am sure the recognised 

college which they take the capitation 

fee, would be administered by their own 
ll'Ules and audit must be taking place 

. there. 

HRI K LAKKAPPA: I do ,no t agree 
and I hope also the hon. Speaker will not 

agree in regard to passing of remarks 
~ out Karnataka. 

Karnataka is a model Sl'ate ... (Interrup-

tions ) So far as educational ystem 1s 

oncer.ncd, it is a citadel qf learning. It 

is a modt1l State. 

Regarding the capiration f cc anJ foe 

mushroom growth of medical and engineer-
fog collcg' ... 

1'I R. SPEAKER: Plea e put your ·ques-
tion. 

HRI 11. LAKKAPPA: Be ause we have 

built up lhe infra tructure and all facili-

tie -for e.lucation, J would like to know-
J al o ag• ce that taki.ng of capitation fee 

of any 'atnount should be stopped-

whether  11efore taking any deci ion on 

1 gishtio n for banning capitatio n fee, the 

1\fi.ni try will be taking into consideration 

the deve!i1pment•1l fonds and also c·thcr 
facilitie.s of aiding by the Gov<'rnmcnt of 

India to meet the requirement a.rid also 

run the iustitutio.ns in a perfect manner 

and to aLlmit all students wit'nout any 

di Li11ctioo. 

SHRIMATI SH.lEILA KAUL: Sir, the 

dev lopment ftrnds and other facilities like 

this are sought to be met through the 

U.G.C. The UGC inspects Md sees and 
if it is worth-while, it gives the funds to 
these institutions. 
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The Central Government had made 'a 

request to all State Governments ... 
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SHRlMATI SH ElLA KAUL: ~i  l'ile 

hon. Mcmb r has mentio.ned that the re-
quest was rnade by the Prime Minister. 
(111terruptio11s). 
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SHR'IMATI SHEILA KAUL: Sir. the 

Government of Bihar has promulgated an 

ordinance and, by doi.ng so, it closed 

down the ten colleges. 

S.HRI RAM_ VILAS PASWAN: This is 
wrong. 1 cballenge you, M'adam. 
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SHRI T. R. SHAMANNA: Sir, Mr. 
Lakkappa saiJ that Karnataka States is a 

model S te. He is  good friend of 

Shri Gundu Rao. Sir, I am prep'ared to 
pay . .. (lntermptions) 

SHRI K. LAKKAPPA: There is no fund 
of t'i:le Government of India. 

SHRI T. R. SHAMANNA:  Sir. I  am 
prepared buy 100 seats-for the 
engineering college R  . 20,000 and for the 
medical college Rs. I ~o ooo  Ts he pre-
pared 10 get ~ the dmi 'ion? 

MR. PEAKER: D you mean lo say 

th:it be s'1ould h. ~ an open bid? 

SHRI T. R . SHAMANNA: I tell you 
pl'ainly that I have paid  R  . 1/1-2 lakhs 

for the medical college and Rs. 15,000/-
for th  . e ngineering college. If an M.P. 
were to pay so much what about th ... poor 
. p arents? (Interruptions) 

MR. SPEAKER: Now, th(.• QuestiOll 
Hour is over. 

WRITIEN ANSWERS TO QUESTIONS 
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Underground and circular Railway i i~ 

fies in Calcutta 

':'209. HRI NIREN G HOSH: Will the 

Mini lcr of RATLWAYS be pleased to 
state: 

('cl) wh Lhcr Governm:!nl have xamined 

the fe:isibilitv of Calcu tta having both 
un.Jerground n.nd circul:::ir railway f.t;'li-

ties; 

<b) if o the outcome thereof: and 

(c) whether such facilities are avaiable 
in some co1rntrie of 1'i1c world? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. K. 
JAFFAR SHARJIEF): (a) and (b) . A 




